S

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD,
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0.A., 705/93 Bt., of Decision : 18.,4,1294,

1¢ GeS5,., Radha |Krishna
2, P, Pullaiegh
3+ BeBs Govinda Rao
4, 5, Balapm
5., P. Chandraian e+ Applicants, .

1.Union of India, Rep. by its
Secretary, Ministry of Defence,
Research Development Organisation,
New Delhi,

2,5cientific fdvisor to the
Ministry of |Defence and Director
General of fegsearch and Development
Organisation, New Delhi,

3.,0irector,
Defence Methllergical Research
Laboratory, |Kanchanbagh,
Hyderabad.,

4 ,E, Pullaiah)
Junior Scientific 0fficer,

Defence Metallergical Research
Laboratory, |Hyderabad, s+ Respondents,

Counsel for the Applicant : Mr, G. Bikshapathy

Counsel for the Respondents:. Mre N.V. Ramana, Addl, CGSC.

CORAM:

THE HON'*BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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“standing

0.A,No,705/93.

(AS PER

for the

2.
Regearch
Defence

in 1970,

JUDGMENT Dt: 18.4.%4.

HON'BLE SHRI A.B.GORTHI, MEMBER (ADMIN. )

%esrd Shri G.Bikshapathy, learned counsel

[

applicants and Shri N.V.Ramana,‘learned

counsel for the respondents,

~A11 the five applicants herein joined the

and Development Organisation, Ministry of
bs Junior Scientific Assistants Grade-II

Subsecuently, they were promoted as Junior

Scientiflic Assistants Grade-I/Senior Scientific

Assistan
4th resy
was in 1

the post

t= and Junior Scientific Officers, ‘The
ondent, admittedly junior to the applican%s,
he scale of pay of 3.1640-2900 while holding

of Senior Scientific Assistant. The said

pay scale was revised to Rs, 2375-3500 in compliance

with the Award of the Arbitrator appointed by the

. Government, The Award of the Arbitratgr was given

effect from 1.1,1988. The 4th respondent who came

into the higher scale of s, 2375-3500 was promoted as

Junior Bcientific Officer on 14.3.1988. Cn his ®»

promotipn, his pap was fixed at Rs.2525/- with

. effect |from 14.3.1988 whereas all the five applicants

herein |[though we¥e senior to the 4th respondent in

the post of Junior Scientific Gfficer were drawing

lesser |pay.

3-

The anomaly of seniors drawing lesser pay

UP
than al junior was taken by the Department itself

for rectification. In the meanw-time, the guestion

P

contd, ...

.



herein wou

b

g

of grantihg the benefit of the Award of the Arbitrator

rebrospect

e

ive};ith effect from 22,9,1982 was taken up

before the Hon'ble Supreme Court, As the matter was

pending before the Supreme Court, the respondents

e
took ahvie

diréction

22.9.1982,

w that in case the Supreme Court gdve
to B implement the Award with effect from

the anomaly would automatically be

resolved whereas if the Supreme Court uph@ld the

stand of &

only from

he Government and géve effect, the Award

1,1.1988, the question of stepping up

of the pay of the‘employees like the applicants

pay drawn
respondent
in case th
stand of g
tor from 1
for steppi

with a vie

4, Sh
applicants
Court in €
was allowe
auently, t
only with
there is a
drawing le
effect fro
regpondent

action witl

1d be consicdered with referernce to the

by their juniors, In other words, the

s not only clarified hut alsd assured that
e Supreme Court upheld the Government
iving effect to the Award of the Arbitra-
.1.1988 dnly, the case of the applicants
ng vp ¥¥x of their pay would be examined

w to remove the anomaly.

ri Bikshapathy, learned counsel for the
Hon'ble
has now shown me a Judgment of the/Supreme

ivil Appeal No.3954 of 1990, The appeal

3 by the Hon'ble Supreme Court and conse-
he Award of Arbitrator would be impiemented
affect from 1,1,1988, 1In view of this,r

h anomaly as the applicants herein are

sser pay than that of their junior with
14,3.1988, As already assured by the

s, it is expected of them to take immediate

h a8 view to rectify the anomaly and to

ccontd. ...
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p_},l

1. The Secretary,

step up th

juniors.

e pay of the seniors to thaty of their

5. Ir} view of the above, this application is

allowed wi

suitable

a period

th & direction to the respondents to take

lction at the earliest and in any case within

:

&f three months for removing the anomaly

and for stepping up the pay of the applicants at par

with that| of the 4th respondent with effect from

14.3.1988 and grant the applicants all the conse-

guential

vsn

Lenefits., No order as to costs,

F;%aw-—J‘zuﬁfﬁ\g »
" (A.B.GORTNI}

MEMBER (ADMN. )}

e L

Dated: 18th &pril, 1994,
Onen court dictation, ﬁ%ﬁ .
P ‘{C?’:ﬁ;u‘rll ,

Deputy Registrar(J)CC

Union of India, Ministry of Defence,

Research Development Organisation, New pelhi.

2. The Scientific A
and Director Ge
organisation,

3. The

Kanchanbagh, HY|

4, One
5. One
6. Cne
7. One

pvm

L

Mrector, Dé

copy to Mr.G
copy tO Mr.N

Gvisor to the Ministry of Defence
neral of Research and Development
New Delhi.

fence Metallergical Research Laboratory,
derabad.

.Bikshapathy, Advocate, CAT.Hyd.

[, VeRamana, Addl,0GSC.CAT,.Hyd.

copy to Libﬁary,CAT.Hyd.‘

spare copY.
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IYPED BY COMPLREL ny.

CHECKED B¢ APPROVEL 2Y

~
N,

IN THL Lbrbfﬁi"“ .:;DULLTISTRATIVE TRIBIJAL
HULDH o) EJ..;L\ul.‘x AT I“YDER} BaD

‘\ ., :
< ETICE Ve \TELLADRI RAO
VICE CiAIRMAN

THE HON':Z1L ﬂR

"
THE HON'BLE R.A.B.Gbweyp , MEMBER(AD)

THE HON'BLE MR.TC HANDRASERL,
- MENBER. LﬁEE?Y

\

THE HON'BLE MR.H.RANGARATAN 3 II(AI.\

Dateds [5"5-(1 -1994

ORDERZTUDGIEN
e - — 2
H.A RoAL, CoiiNG. '
_ in
0.4.No., - |0 g\o\fs
T.a.No. ‘ y (W opee )

-

Aduitted and Interim Directions
IsBued, C

Allowed

EﬁSPOSed of with directions
Dismiésed.
'E&énissed as withdrawn.

Disrissed for Default.

Rejebted/Ordereé.

No order as to costs.

Cantral Administrative Tribudal

DESPATCH
gHavIegy

FIYDERABAD BENCH.
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